IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD, ,

0.A.NO, 179 of 1996.

RBetwsen Dated: 13.2.1%¢

J. Bharati . oo Applicant |

And

1. Sub Divisional Office Telecommunications, Kamaredd
Nizamabad District.

2. The General Manager Telecommunications, Warangal.
3. Chief General Manager Telecommunication, Hyderabad.

Respondents

]

Counsel for the Applicant : Sri, D.Vijay kumar

Counsel for the Respondents : Sri. N.R.Devaraj, Sr. cest ‘

CORAM:

Hen'ble Mr. R.Rangarajan, Administrative Member

Contd:- L] 42‘/-
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Copy to:- . t

1. Sub Divisional office, Telecommunications, Kamareddy
Nizamabad District,

2. The General Manager Telecommunication, Warangal.

3. Chief Géneral’Manager Telecommunications. Hyderabad.

" 4. One ‘copy to sri. D;Vijay kumar, advecate, CAT, Hyd.

5. Oné cépy to Sri. N.R.Devaraj, ~Sr, CGSC, CAT, Hvd.
6. One copy to Library, dAT, Hyd.

7. ode spare copy.

-




7 sentation

QadsN0L179/96 : ¢ . _ Date of Order: 13,2,96 |

JU DGEMENT '

X As per Hon'ble Shri R.Rangaraja;m; Member (Adm,) X
R B

'rhe applicant is the widow of. late Sri J.Rajaizh

who was engaged as a casual mazdoor under Rl on 1,12,80, He

“ -

worked as a casual labour upto 31,5.89, It is stated for the
appl:.cant that the said late Sri Rajaiah was permanently
absorbed vide ox:der of DoT New Delhi Ir, No.26910/89 STN

dated 7,11,89, Sri Rajaiah died on 2,12,.,89 while in service. -
The applicant,who is the widow of Sri_Raja_iah applied fo- -
granting her compassionate ground appointrrient to R2 by

representation dated nil, But it is stated that the repri

I

2, . This OA i5s filed praying for a direction to responde

reported to have been submitted to R2 is not repl

to appoint the applicant as mazdoor in place of her husband
namely Sri J.Rajaiah who had worked as mazdoor in the office \

of the respondents on compassionate grounds,

3. Under the sircumstances quoted above the only
direction that can be given is to dispose of her representation
addressed to R2 expeditiously preferasbly within a period of

4 months from the date of regeipt of a copy of the judgement,
$nm -1~
1f the applicant is aggrieved by the reply to be rece:.vedshe

1s fred to approach this Tribunal by filing a fresh OA,

4, The O.A. is ordered accordingly. Na& costs,

P
UV'\/ Zﬂ
( R RANGARAJAN )
: : . Member (A) :
Dated: 13th February, 1996

(Dictated in Open Court) Al ,""
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